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3meer/ORDER

Per J.Sudhakar Reddy, AM:

This appeal is filed by the revenue. As the tax effect in the appeal of

the revenue is below Rs.10 lakhs, therefore, the same is not maintainable
in terms of the CBDT Circular No.21/2015, dated 10" December, 2015.
2. In the result, appeal filed by the revenue is dismissed.

Order pronounced in the open court on this 24/04/2017.
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